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In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
I •.APLcA.T1ONNO. 	 0F199 

Applicant(s) /d6/ /V 	94zk& 

RespoTdent(s) ' t 't&-A_-Oov 	L4/ 2aO1 

: Advocte fr.pp1icant(s) 	4 	' 
Advocate for Respondent(s) 	/ 
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Learned counsel Sri A.K.Roy for 

the 	appj:i 	. Issue notice to the 

6hdehtth.bY registered post as to hy 

the application shall not be admitted. 

Notice returnable on 12.6.2000. 

	

Put 	upon 	on 	12.6.2000 	for 

consideration of admission. 

Member(J) 

Present: Hon'ble Mr D.C. Verma, Judicial Member 

Dr B.P. Todi, learned counsel for the 

respondents has sent an application praying 

for adjournment of this case. List for admission 

on 26.6.00. 

Mem ber(J) 
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Order of the Tribunat 
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P±esent: Hon'ble Mr. 5 .Bi'swâs, 

Administrative Member. 

Roy learned Oounsel for the 

applicant. None for the respondents.• 

Application is admitted. Issue 

nptice on the respondents. Retujnabje 

by 4 weeks. List on 17.8.00 for filing 

Of written statement. and further orders. 

• Menber(A) 

7d- 	 ,-;•_-___ 

-- 

Present : The Hon 'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

On the prayer of Mrs P.Barua on 

behalf of Dr B.P.Todj 3 weeks further 

time allowed for filing of written state 
-rnent. 

List on 31.10.2000 for order. 

Vice-Chairman 
pg 	 -, 
1.10.2000 	Four weeks further time is granted, 

to the respondents to file written statement 
on the prayer of Dr B.P. Todi, learned counsel 

for the respondents. List it for orders on 29.11.00. 
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Order of the Trihuna 
.1 

.12.00 

Ut'# 

1 	L4' 	1tc r  

On the prayer of Ms.P.Baruah, learned 

counsel for the respondents three weeks 

time is allowed for filing of written 

statement. List on 8-100 for filing of 

written statement and further orders. 

H 	 vice-c1iairrnan 

Four weeks time allowed for filing 

of written statement on the prayer of Ms 

B. Dutta Das on behalf of Dr B.P. Todi, learned 

counsel for the KVS. List it on 9.2.01 for 

orders. 

Vice-Chaiirnan 

None appears tor any ot the parties 

The respondents are granted iour weeks time 

as a last chance to rile written statement 

List 1or orders on 16.3.01. 

Vice-Chairm an 

nkm 
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1 25.4.2001 The case relates to disbursal of the 

leave encashment and other dues from the 

employer. The applicant last served under the 

respondents at Kendriya Vidyalaya, Khanapara. 

He retired from service in October 1996. 

However, all his legitimate dues were not cleared 

for which this application has been made. During 

pendency of the O.A., a communication was 

sent to the applicant alongwith a Cheque of 

Rs.92,077/- towards his dues. The aforesaid facts 

were stated in the written statement of the 

respondents. It thus e merges that the dues of 

0 
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• the applicant were Ena]ly cleared on 18.1.2001. 

In view of the position mentioned above, 

no further order is necessary. However, as a 

toekn of wrath for procrasation of the matter, 

• cost of Rs.5000/- is imposed on the respondents. 

The application stands disposed of with 

• cost of Rs.5000/- on the respondents. 

Vice-C hair m an 

0.A.No.159/2000 

	

Date 	 Order of the Tribuna 

	

• 	 . 	 - 

25.4.2001 
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GUWAHJT I BElICH 

(An application under 6ction 19 of the 44ministrative 
Tribunal Act 1985) 

0. A No. 	 / 2000 

hri Mahendra Nath Hazarika 
-Versus- 

iendriya Vidyalaya bangathan& Ors. 
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IN THE CENTRAL AU IS]RTIVE TRIBUNiL 

GUWHT.I BENCH 

tc 

( An application under S 0ction 19 of the Administrative 

Tribunal Act 1985 ) 

0. A. No. • . s,.. /2000 

BEPiEEN 

Shri Mahendra Nath Hazarika 

s/O Late K. C. Hazarilca 

RIO. Zoo Na Ta ng I T I na 11 

R.G.Baruah Road, Guwahati- 24. 

I.... APFLICA 

-AND- 

1.Kendriya VidyaJaya Sangathan 

represented by the Cornmissioner,K.V.S 

18, Institutional urea, 

$haheed Jeet Sirigh Marg. 

New Delhi - 110 016. 

2.Asstt. Commissioner, 

Kendriya Vidyalaya Sangathan 

Chhayaram Ehawan, 

Maligaon Chariali, 

Guwahati - 781 012. 

RESPG'I DEIIT S. 

1. 	Particulars of order against. which this application 

ismade to  



• • 

This application is We against illegal 

with holding of leave salary without holding any di s-

ciplinary proceedIng and also against order under NO. 

F. 2_ 1 /97_JcV(GR)/8629_32 dated 21.8.97. 

2. 	- 	l2n: - 

That the applicant declares that the subject 

matter of the application Is within the jurisdiction of 

this Hon'ble Tribunal. 

3 • 	L mu ta t ion: * 

That the applicant also declares that this 

application is made within limitation period as hay been 

Prescribed under Section 21 of the Ac1ninistrative Tribunal 

Act 1985. 

4, 	Fct of the case:- 

(I) TIt the applicant was appointed under the 

respondents in the year 1966 and thereafter was promoted 

to the post of Principal 1985 and posted in the Khanapara 

Kendrlya Vidyalaya Eks retired from service in the month 

of October 1996 from the said Vidyalaya. 

(ii) That in the month of November 1992 when the 

applicant was Principal of Kendriya Vidyalaya, Khanapara , 

one Demand Draft No, 063993 dated 3.11.92 for Ra. 4 1 50 1 0004

w&5 sent by the Respondent No. 2 for recurring and non- 

, 
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recurring expenditure for the year 1992 - 93. But the 

applicant did.not received the same within the reasonable 

time and hence he wrte the Respondent No. 2 about the 

matter. After receiving the letter of the applicant, the 

Respondent No. 2 sent another Demand Draft No. 064171 

(Duplicate ) dated 3.11.92 vide letter dated 18,1.93. 

After receIving the said duplicate Demand Draft, the 

pplicant, as Principal of the said Vidyalaya, deposited 

the same for credit in the Bank Account and the Same was 

credited in due time. 

A copy of the letter dated 18/1/93 is annexed 

as ANNEXURE - 

(ii) 	That in the month of March 1993, the 31p1icant 

received the earlier Bank Draft No, 063993 dated 3.11.92 

Vide: letter dated 5.11.92. But the applicant, thought that 

the s Id draft was sent to meetout the due expenses of the 

year and hence deposited the same to the Bank for credit 

in the Bank Account of the Kendriya Vidyalaya. Accordingly, 

by id.stake, the amount was paid twice. The said mistake was 

occu'ed due to reason that there was no indication that 

the Draft No, 063993 uas the origirl L'aft of Draft No. 

064171 and hence the applicant, as Principal , deposited 

the sme to the Bank. The Bank authoi'ity also did nor 

scrutinize Defore crediting the amount in the Bank Account 

of Kendriya Vidyalaya. After depositing both the drafts 

the applicant informed the same to the Respondent No. 2 

mnTiedia tely. 

Copy of the letter dated 5.11.92 is annexed 

as ANNEXURE. 
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'iv) 	That the applicant states that in the month 

of October ,1993 the matter about double payment came 

to the notice of $tate Bank of India. and they informed 

the some to the applidant vide one letter .After gettint 

the said letter the applicant immediately sent the same 

to the Respondent NO.2. requesting to take necessary step 

over the matter and accordingly the Respondent NO. 2 vide 

his lette dated 2.11.93 requested the Branch Manager ,8.B.I 

to debit the amount R.4,50,000/- from the Dank Account of 

the Kendriya Vidyalaya without imposing any intercst over 

the said amount and regularise the same. 

One copy of the letter dated 2.11.93 is arLne)ed 

as AlUTEXURE 

V) 	That inspite of the said request of the Respondent 

NO. 2 the Bank authority remain strict in their demand 

and hence the Respondent NO.2 sent another letter dated 

24.11.93 on the same matter . The applicant also requested 

the Bnk authority vide his letter dated 2.12.93, 1.6.94 

and 3.9.96 to 	ve the interest. 

(vi) 	That after receiving the letter dated 3.9.96 the 

Bank authority took up the matter with the co) - trolling 

authority informing the appl±cnt that the decision will he 

ommunicated in due course 	In the mean time the applicant 

retired from service in the month of October 1996. 

vii) 
That the applicant states that after his retirement 

he has submitted all the necessary papers for his retirement 

benits aDul . But the Respondents ,inspite of receiving 

of all the papers , did not pay his due leave salary for 

240 days . After his retirement the Respondent NO.2 issued 

C-10  -a -7 

VL  ,f  ll~e ~)  6, 

IN 
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one order date 21.8.97 for with holding of an amount 

Rs. 	,775  i.e, the Bank interest over Rs. 4 1 50 9 000/- 

ar1d to pay the ialance leave salary of Rs. 15 1 745 to 

the applicant . Belt states here that before with holding 

of the said amount no disciplinary proceeding has been 

initiated against the applicant to ascertain whether 

there is any fault of the applicant in connection of 

the Bank interest • It also to be stated that total 

amount for leave stlary has been calculated on the fS1S 

of old payscale basis and not ofl the basis of the new 

pay scale which came into force on 1.1.96 

one copy of the said order dated 21.8.97 is 

annexed as ANNEx12E - 44 

That the 6pplicant states that the balance 

leave salary was paid to the applcar± vide one cross 

Cheque bearing NO. 855054 dated 30.8.97 f or Rs .15 1 745 

But as full salary of Rs. 78,520 vas not paid the appli-

cant returBed the same through his letter dated 6.9.97 

and requested to the Respondent NO.2 for release of 

the full amount s  

Copy of the letter dated 6.9,97 is annexed 
as ANNEXURE - A5 

That inspit.e of the said letter dated 6.9.97, 

the respondent's did not release the full amount of 

leave salary and hnce , he submitted one representation 

dated 11.1.97 to the Commissioner K.V.S stating in 
0 

details about the mat tr and reqested for release of 

the amount , but the same was also fruitless to draw 

the attention of the Respoidents . The applicant further 

submitted two representations .dated 22.4.97 and 29.1J,.98 

5/I TO 
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on the same matter. But no result comes out1 

Copies of the representations dated 11.1.97 1  

OWWWR and 29.11.98 are annexed as ANNEXUBE - A 
and 	respectively. 

That the applicant states that there was no 

fault of the applicant in as much as the was no 

indication and / or mark by which he could understand 

that the Demand  Draft No. 063993 dated 3.11.92 was original 

of the Demand Draft No. 064171 ( Dupil cate ). The 

Respondent No.2 also.did not mentioned in his letter 

dated 18.1.93 that the duplicate Demand Draft No. 064171 

was sent in hue of Demand Draft No. 063993 and hence, 

the applicant misleaded and deposited the same to the Bank. 

The Bank authority ought to have dishonour the second 

one i.e. orIgnai draft, but they also, due to mistake 

honoured the same and accordingly credited in the Bank 

Account. In fact there was no fault of the applicant and 

hence interest amount should not be deducted from the 

leave salary of the applicant, moreso, without drawing any 

disciplinary proceedIng on the matter. 

ThLt the applicant submitted repeated representa-

tions to the authorities, but they did not consider the 

same and illegally with holding amount and thereby they 

are continuing the wrong on every moment causing cause of 

action on each and moment. 

5. 	Grounds f or reliefs I - 

(I) 	For that the due lve salary should not he with 

hold without drawgany disciplinary proceeding about the 

mattei -and without ascertaining the fault. 

. . . . . 
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For that as th e Respondent No. 2 cUd not 

mentioned the number of original Draft against which 

Duplicate one was sent, there was no believable reason 

to think that the .fraft No. 063993 was the original 

of the Draft No. 064171 ( Duplicate ) nd hence hb 

deposited. the same. 

For that what ever amount ( above Rs. 5 1 000' ) 

were with drawn from the Bank account, the same were 

withdrawn with joint signature of the applicant as well-

as the then Chairnn of the School i.e. Respondent 

No. 2 who was the Chairman at the relevant time. 

For that, whatever was done by the applicant was 

meant for the school and not fa' his personal use. 

Cv) 	For that the with holding of the amount of leave 

salary is illegal arbitrary and whimsical in as much as  

there was no fault of the applicant. 

 For that the incident has happned in the year 

- 	 1993 and the applicant has retired from service in the 

month of October 1996 and hence there W&S sufficient time 

for the respondents to draw disciplinary proceeding against 

the applicant to ascertain the fault, but that has not been 

done and hence now they should not withhold the leave salary 

of the applicant. 

For that the action of the respondents in with-

holding the amount without any disciplinary proceeding 

goes agaiist the statutory Rule as well as Principle 

of natural justice. 

Q97Xt 
 

. • 608 
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2. 

For that the action of the respondents 

violates thefundamental rights of the applicant as 

has been ensured under Article 14, and 21 .&f the Constitu_ 

tion of lnctLa. 

For that at any rate the action of the 

respondents is not sustainable in the eye of law and is 

liable to be quashed. 

6. 	 Detail of.remedis availed  

That the applicant declares that he has taken 

reeurse to all the remedies avaiAahle to him but failed 

to get justice and hence there is no other alternative 

efficatious remedy open to him other than to approach this 

Hon' ble Tribunal. 

Matter not previously filed and/or pending 

efore any court  

That the applicant further declares that he has 

not previously filed any application, Writ petition, or suit 

regarding the mater before any Court, authority or any other 

bench of this Hon 1  hle Tilbunal not any such application, 

Writ petition or suit is pe nding before any of them. 

Resultsoughtfor  

Under the fact and circiristances stated above 

the applicant prays for the following reliefs 
 

(1) 	To direct the respondents to release the full 

CIAL-01612~ 	
C~__/ -  Vow 	

,. 6 6 9 
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leave salary amount 	 - immediately 

and pay  the same to the applicant, '- 	 oS •, 

To pay interest over the amount of Rs. 78 1 520 
at a reasonable rate 

To pass any other order or orders as Your Lordships 

may deem fit and proper. 

Cost of litigation 

9. 	Interim relief , if any 

Under thefact and circumstances the applicant does 

not pray any interim relief. 

JO . 	•.........,.,..,•• 

	

31, 	Particulars of Indian Postal Order 

1) 1, P. 0. No, 	: — 	O& '' 

ii)Date of issued 	— 

iii)Payable at  

	

12, 	List of eflclusures 	— 

As stated in the Index. 

20 
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V E B I F 1 C A T I 0 N 

I, ShrI Mohendra Nath Fzarika, sOn of Late 

KC.Izarika aged about 64 years, resident of Zoo-

Narangi Tinali, R.G.Baruah Road, Guwahati 	24(Assam), 

do hezeby verify that the contents of paragraphs 1 to 

12 of the application are true to my personal knowledge 

and belief and that I have no suppressed any material 

fact of the case. 

And I sigh this verification on this the 

day of  P 	 a t Gu hat!. 

Place 	Guwa hat! 

Date 	 / 

SIGNATURE OF APPLIC&NT. 
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' 

• 	 KENDRIY VtDYAY' SNGT.HN. 

I 	
EGIOTL OFFICE ; GATT _ 	S 	

.• 

• •' 	
•• 	SANK DEVA PATh 

GAUHATIf3Jooa 	
1 

F.l_l/Kys(GR)ee;9tA0ts1 	
Dac-  

h 	 - 	 • 	. 	

•. 

• 	 - 	

- •• 	 •• 	

•i 

0 	 - 

The prthcipal, 	
4 	 • 

KndrYa vidyalaya, 
- 	 - 

Subi?Ct
fufl.  

RefeeflCe 	Fund sanot0ned by 	
stt comrnissi0flbr,K 

vide his letter N_._.----- 

Sir, 	am to enclose horeWkttl a D.D/G 	
e No 

• 	 rted 3LLi 	• 8mcuctfl° to Rs. 

(Rupees 	
t war 	the To 1 e ase d 

of fund tQ net out 
e ctriflg a 	roreCU-°9 epeditU 

• 	durn9 the year 	
against fulLdS sanctioned by KVS(GR). 

Yuurs faithfully, 
0.  

-- r 

Enclose:- AS above- 
upcit. ci 	 • 

•0 

• 0 



• 	 •• 	 _______ 

	

/2 	 1 
thdcr Ceti: 

.m. 	 KENNIYA VIDYLY 	NG4T1-kN 

.BEGIONLOFF1Ci.TL. 	 . 	
0 

No.F.23/KVS(GR)9l-92//kCCoUflts/..9 a22- 	 Date:- 	1I12— 

To 
 

The 	ncipa, 	 . . 

Kendriya Vidyalaya, 	. / 	
/ I 	• 	 •• 

si 	 -. 	 . 	• 0• 	

• 

• 	Enclosed please find herewith the Demad.aft 	 • 

dated 'jJLr for Rs 	 jRu pee 

•on1y)tow'ds the recurring and nonrecurrinJ expenditure for the 	 J 
year________ 	0 0 • 	

0 	 • 	
:. 

- 	Kindly acknowledge the receipt. 	. 	 • 

Yo rs fithfu,iy 	
r 

- 

•::4t 	Coinnt ':vq.. 

\ kiyak1Yi jang..1htfl 

tiankcr Dcv Iath, ub-SafltUi 

Guwahat118I003 

11 

I 
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.ENDRIYA VIDYALAVA SANGAIHAN 

	

UoIiiflI (llIco Sankiudnv rnth. 	Iiit, 	uiiiin 

: 	
\ 

Mc. 	2rAcCt/93KV(G1)/ 12Y6 	 Difiod t02611m93 

To 
rllq i.rnnch Mncjcr, 
tt? I3ank of India, 

Nw uwhti. 

SU1)j( c t 	OoJh1Q, pyfflO nt of iii: f I No.063993 d€od 
3. 11 .92 for .4,!0,000/— Koiiriy' V,tdy81Aya 
1uaI)ar. 

• 	 I mi to refer to the Ch1,ef Mancjer., S.1.I 

l ttur No JiM/No .31 2 da Led 9' 10 	3 ro 1,1 rdi.nç doublo 

pymont of dlaft No.063993 dat'.(1 3.11 ,92-nmoUntifl 
to .5O,OQ/— (Rupoon four Ikc fifty tIiouand. only) 

to Kendriya ViUynIay, K)i.int4r1(COPY Qncioed for 

recJy 	orence) which Is jf1f c,xpima€O.ry. NOW I f(c!I 

'tOL€i is 110 way out u XCt) t ryu1J i. f1n0 th( imouht 

vilileb had bton cxudi. toil twi.c dn tti, ,accoiwt oil 

• K(?n(Irlya Vidy a1ay, Khallaparn. In thi. 	unnt1ffl 

.1 requui I you, to dobi t fl. 4 '0 )W/. 

account No. CJ.—/38 and 	cJjtt 	ft , 	Dl 

JJrinch lriueiitoly .,ndor IntifflAUkon to thi.3 OO 

to 	çuiie the CSU () that they cun 	1G th 

pymmt and other e?ptthditUroS drawn by the Kondriyn 

VidyaJ.ay, Kiira without irnp09111 ofly ttert 

propo3ed IY the Chief Manager , 5.11.1. 1   DiopUi 13;: :ifflh 

In 1111D lotte;: dntd 9.10.93 T.forrfld to 43hoW beihg 

tim Govt. trnnact1.on. 

'i'our' 	1,11 4v 1) cu.1.1y, 

/ 
r, , t net Coiuith ionor. 

Cop'j to I - 

1 	The Chiof Mnagur 	.I3.I. , Uiptir Iirniich for 
tion and nUCO ! iry ac tion 

'the Principal, Katildriya Vidyal 
for information. He I ; requ ted to pUi'u the 
ma Ito;: if 	COS3 iry 1 or 	•;'i y ø• 	ee1)t 01 
the i.nsiJo. 

f; I tani (2o;.l.1l,nor 

¼- 



ANNEXURE  -4 

hone -571798 
571799 

K&flRI VI1AIAY4 SNGATHN 

Regional Office 
Maligaon Chariali 
Gu.hati - 781 012 

No, F.2-1/97-KV$(GR)/8629_32 	 Dated: 21/8/97 

ORDER 

An amount of Rs. 78 1 520/-(Rupees seventy eight 
thousand five hundred twenty)only is hereby sanctioned to 
$hr i M • N. I- za rika, Ex-Principal, Kendriya Vi dya laya , Khanapara 
on account of unutthsed earned lve of 240 days lying at 
his credit at the time of his retirement on superannuation. 

The athve payment is subject to the condition that 
there is nothing due against him. 

d/- liii gable 

( Dr. K. C. Raltesh ) 
- 	 Assistant Conmissioner. 

Copy to : - 

Shri N.N.F3zarika, Principal(Retd)Kendriya Vicyaiaya, 
Khanapara. 

a Vidyalaya, Khanapara,i-n amount of The Principal, Kendriy  
Rs. 15,745/-(Eupees fifteen thousand seven hundred forty 
five)only after with-holding the amount of Rs. 62,775/- 
(Rupees Sity two thousand seven hundredseventy five ) only 
being the penal interest charged by the SRI, may Please he 
paid to shri M.N.izarika, Ex-Principal of his Kendriya 
Vidyalaya out of the School Fund. 

The Suction Officer(Estt.II), KVS(Hns) New Delhi with 
reference to his letter No. F.6-56/85-KV$(Estt.I),dt630.10.96. 

4, The Supdt. (A/Cs), KVS (80) Gauhati for infortiöff 

I... 

4d 

dv 

AC 

11 
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Te l 	.. 
I 

The Assistant Crnmissior1er e  
enriy Vidylay Sangthn, 

Guwahati Region, 
Chhyarm Bhawan, 
Malin Chr1ali, 

Bir, 	V  

With reference to your letter Ne. P.21/97KVS(W(yf 
8629-32 dated 21,3,97 1 weul4 like te in;rrn yeu tMt. 
amount of ,15,74/ has been sent to e After 	. 
of Panel interest of i'.62,775/s, which is quit 
iflegal 0  I had not utilize4 the zeunt for 
for which the panel interest has been ch9re 
history of the double payment has slrey be 
to you for your necessary ncfln. 	orefere, I Am  
herewith the Bank Draft N,855054 for 	15,74/ feij the entire am@tnt due to me on the abev6uwct o  fail1 I have no other alternative but te .t*l leg9l help. 	' 

Your early action is highly flolicited. 

Copy  
1. The Princjpa1 

Xendriya .VUyaiaya, 
hanaarwtj -22 

2 
A 

& p 

(M Nffp ?M'Uk) ç  
EX-FxiracipaI ,Cetr irtl 

Kh*napra ,tL'49 ,  

• 	r 

fr 1nforrnatjn, 	 •, 

(M, N. IJAZAL,<. 
Ex?rincip - T4.cr, 
Centre3. 

it NO heneh1t 

.. 	•t•1 

U 
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The Commissioner, 
Kendriya Vidyalaya Sangathan, 
New Delhi. 

Respected Madm 

Sub i Prnyer for waving interests dnended by SBI 
of draf to. 

With referce to the letter 	 A dated 

addrennedtO the Anstt. Commissioner, 	(.V.S., (iwrthctt1 

(with a copy being endorsed to me) to recover the.t*teretlt of P62.775/ 

(rupees nixtytwo thousand seven hondred and 	venty-five) only ohar*ed 

by the State Bank of India, for the pe'riod fran3l.3-93 to 4-11..93 (for 

219 days) on thc plea that a duplicate and an original-drafts issued o 

different dates, were enoashed and credited to the account of thi 	inti- 

ition, I beg most r,spootAillY to submit as under 	*- 

2 	Ttat Madam, as per our demand tbr 	 4 

expenditures for the school for the flanoic1 y&r 19921193, ac' rupuoitnt of 

RS.4,50,000/ 	(rupeesur 1ikhci ad 	tty ttni) only wan rel 	s 	by 

the !istant Commissioner, KVS (OR) 	vide bank draft 11(40693 M s td  

3-11-92 as a part payment of our demand. Rut due to postal anomalies we 

did not receive the said draft in time, and so we requested the Aentt. 

Commissioner to remit the amount urgently. Thereafter, we reoeivt'd the 

dnd draft No.064171 for R%4,50,000/- (rupees four lakhs and fifty 

thousand) only. The draft in question was deposited into the State tank 

of India, And our requirements withdrawn from our account an 

On 31_3193we received another bank draft No.O6'3993 dated 31192 for 

the same amount. The former in said to be a duplicate and the latter 

is original. W 	pretd this draft to the bnnk for en 	het r 

credit of the amount to our account as usual. T4,p P L,,ujj t(if 44 	1rr 

so deposited into our school n000utt rmn 	tnirm4 wcrun1 

the prOcedure and need 

30 	 That if the drafts isied on different daten bearing diffI?- 

eat numbers were for the name amount, the bank officials should have 

pointed out to Un that when a duplicate draft was paid, the orialnal 

stood cancelled ; but nothing of that sort happened at the time of 

enoashment. This bonafide mistake was detected only in the bank audit, 

and when it came to our knowledge, we immediately informed the Atitt. 

Commissioner, ICYS (CR) for necessary aotion, and on his advlce,'the 

amount of double payment, was immediately cleared to the bank 	T?i t.ti 

regard, we have already started ooxrcspondenOe with the S131 with a 

request to waive the interests charged fbr 219 days. 	&s a mattr of,  fact, 

the amountof the second draft (received afterwaxe) was nino credited 

to govermmet account standing in the name of thin institution, aM was 

subsequently withdrawn for the e'nnscn of thifl intitutiOfl only. 

1 
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A 

(2) 

That Madam, it is necessary to point out that all traneac.. 

tions made with the SBI in regard to the aforetaid bank drafts were 

for olasified government buaimess. The amount of the necond draft 

was not credited to my personal account, or in the accounts t any 

other private iidividunl. As suoh, the question of oharging interenta 

on the amount for 219 days appears to be arbitraiy and ill-conceived 

The biggest tragedy is that now I have been made 'scapegoat' for this 

bonafide mistake and clean oversight. The Bank authority has tnkc'n up 

this matter with their oontmlling authority, and the matter is under 

their consideration. .& copy of the correspondence recivi from the 

Aestt. General Manager, State Jiank of India, J)inpur, (\iwnhati in enoloned 

herewith for your kind information. 

In the above oirim stances, stated above, it in most un forth-

nate that I have been ordered to paythe  interests amounting to P%62,775f.. 

(eizty two thousind seven hundred and neventy-five)  only for encashing 

the above two drafts. I wish to reiterate Once again that the amount of 

the duplicate and the original drafts x7as never utilined for mypersonU 

benefit nor was the amount withdrawn and credited to my pernonal account 0  

It was a government money, and so it was utilisod solely for the purpósé 

of this government institution. I would therefore, most respectfully pray 

that I am not sl.ngled out for this bonafide mistake, and pennileed on the 

eve of my retiraiment. .I am sure, if the learned Commiasioner, KVS, nnw Delht 

takes Up this iiisue with the FIBI andrequest them to waive the Intereste 

the matter will be solved and this poorseif not penalised at the d of 

his service career. 

With due reap ecta, 

t I th 

S-.'-- 

-Prinoipal, 

Enoloi 

Copy to :- 	
(7Un I/ 2 — l 

0 V 

IiY t / I1J /A 

a 
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AI'INEXURE i  7 

To, 

The Assistant Comns siner, K.V.S. Guwahati R e gion. 

Dated Gua hat! the 29th November'98 , Guwaha t ± 

$ub:- Release of leave salary Sc arrear due to revised 
pay Scale. 

Sir, 

I have the honour to send herewith a copy of 
memorandum submitted to the honourable Minister of Human 
Resource Dept.  Govt. of India on 8.11.98 along with the 
relevant documents which is self explanatory for your 
information and kind necessary action. 

I hope you will be kind enough to release my leave 
salary along with the arrear w.e.f. 33 1.1.96 to 31.10.96 till 
the date of my retirement Oas Principal K.V. Khenapara, Guwahati 
as per new scale. 

Thanking you 

Enclosures : - 

Xemorandum to the Iinister H.R.D. 
Memorandum to the Commissioner. 
Letter from SBI Dispur Branch. 
Sanction letter from Asst. Cu. K.VJ. Ghy.Region,Guhati. 
Letter from Principal K.V. Pharpara 
Letter from M.N.Hazarika toAsst.Com . 
Guwahati Region, Guwahati. 

Yours faithfully, 

s 

(M,N.Hazarika) 
Rtd. Pr ncipal,Ic .V Khanapar 
Zoo- Narengi Tinali 
R. G.B.Roa ci, 
Guwahati 24 
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I BENCH: 

GUWAHATI 

ORIGINAL APPLICATION NO, 159/2000 

Mahendra Nath Hazarika 

.Applicant 

-vs -. 

Kendriya Vidyalaya Sangathan & ors 

• .Respondents 

The Respondent Nos 1 and 2 beg to file 

their written statement as follows - 

That the applicant had filed the Original 

Application against CLI.legeA withholding of leave 

salary without holding any disciplinary proceeöing 

and also against Order 14O.F.21/97 1 VS(GR)8629_32 

dated 21.8.97. 

That the answering Respondents beg to state 

that the matter has been reconciled and leave salary 

aiongwith other dues has been paid to the Applicant, 

Shri Mahendra Nath Hazarika for an amount of Rs.92,077/-

vide cheque No.24615 dtd 18.1.2001. 

A copy of the letter dated 

18.1.2001 is annexed herewith 

and marked as Annexure-1. 

contd.. . . 2 



I 

-2- 

3. 	That under the facts and circumstances 

it is respectfully prayed that the Original appli-

cation may be disposed of 



V 
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lkft 

_VE R I F I C A C I 0 N - 

I,Shri 1) K Sam!, son of Shri. C.L.  Sam!, 

aged about 51 years,presently working as the 

As1stant commissioner, Kendriya Vidyalaya 

Sangathan, MaligaOfl,GUWahati Region do hereby 

verify that tie statements made in the above 

paragraphs are true to my knowledge and believe 

based on records .And I am authorised to sign 

this a verification. 

Place : Guwahati 

Date : 2 6?2ooc 

DEPONENT - 



.I. 

I 

1g F11K1g, 	I'1IRI,IL1T. 	' 	561062 

KENDRIYA VIDYALAYA 
KHANAPARA, GUWAHATI 

• PIN-781 022 

KVG..7/?e*si.n/2000"01/  

Ti 
Shri M.N.RaV&rika, 
Lx' Principal, I(.V.Lhanapara. 
R,G.)aruah R.ad, 
Z.. Narangi Tush. 
Guwahati -24 * -  

2ain 

9cL //D 

• Sf:.'Clearaace if dues inreapect if hri LN.Uazarika ,. 
Principal-retired. 

LSir. 
In csaphia*ce 'with KYS(GR) letter NsJ.283/2000V 3()/ 

AA/8129'-32 dated 17/1/2001 in the subject cited sb.ve, I an sending 

herewith ik Cheque No.924615 dated 18.1.2001 tsr .92,o77/.'(Rupee 5  

ninety two th.usaad seventy seven).nlY in acc.unt if Paynent of 

dues is st*te& beh.W$- 	 S  

T.tal A.unt if leave ncaBhBeflt 	Ri. 76,520/- 

SanCtilled vide letter N,,F.2I 
97-KVS(GR) 8629-32 date 21/8/9 
for 240 days leave at his credit 
which was beldup. aue to panel 
Interest charged P! S.B.I. auth.rities. 

'w N., xVS(Bqrt) 	reiease4the aa.unt. 	 .(- 

• 	Arrearsf th PayCsi8S-!fl 	
/ 

	

i* 1,1.96 tà 31.10.1996 / for 	
Rs . 5 0 843/ 

(3)i gxceaB reoverY towards  
Over psynent •f increiefl 
Frsm .10/94  to 6/96 	

tsr 	Rs. . 381/" 

(4). Arrear if Ssnathan Share 	 i 
anapemt Rs 

'vt 	 Fra 1.1.96 t. 31.10.96 	for 

	

tIOVhL fts.92t77/ 	5, 

Kin1y a
.wledge. and send the ate*p receipt 

to this Viya1SYa for •ffice reosrio 
yus faithfully, 

ZaclZ.' CheufSr 092,C71L-  . 	. 
(MRS . • DA Sasu), 

?rinci)l. •-• / 

. The 	 12 	 3/2000VS (OR) /AA/81 29-3 2  

dated 17/1/2091. 

2 T$e Astt. C.issi.ner, 
..New Delhi"16o 

fPD jnf.rt0fl p1.e9S'o 

• 	3. Guaid file(OffiCe) (princiPal). 
1 

'.00- 
-. 	 . 


